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or even 8 o'clock in the evening. But
this is not the way . . .

Mr. Speaker: If the House has sat
late, that hag always been with the
approval of the House. The Govern-
ment cannot enforce that if the House
does not want to sit late. Always the
consent or the approval of the House
has been taken.

Then, he has raised the point that
the President summons Parliamnent and
gives the list of probable legislative
business that is expected to be brought
before the House. Of course, that is
correct. But then it is not necessary
that all that business that is put down
in that list must be passed during that
session. That is only a probability.
It is the Government's responsibility
or concern to see which Bills they
want to have passed during a parti-
cular session. If the Government de-
cides that the session should end by
that date and the business of the Gov-
ernment is left undecided, then I can-
not compel them.

Shri Brij Raj Singh-Kotah to conti-
nue his speech.

Shri K. N. Pandey: What about the
Bonus Bill?

Shri Satya Narayan Sinha: About
the Bonus Bill, we shall try to pursue
it. We shall ask the concerned
Minister to see if it could be intro-
duced.

Mr. Speaker: Shri Brij Raj Singh-
Kotah.
sl gEA W@ AW ;&9
g ar o ard sy sfed
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AIY IO H AE qq9E@T |
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13.39 hrs.
DEMANDS FOR GRANTS—Contd.

MINISTRY OF FOOD AND AGRICULTURE--
Contd.

Mr. Speaker: Shri Brij Raj
Singh Kotah to continue his speech.

Shri Brij Raj Singh-Kotah (Jhala-
war): Mr., Speaker, Sir, I was just
saying some few words when the
House adjourned yesterday. I wish
to bring to the notice of the Minister

for Food and Agriculture that
throughout the Report I find that
not a single word has been men-

tioned on India’s wild life.

Sir, I wish to take up the cudgels
on behalf of these dumb and mute
denizens of our national forests.
It is a very significant fact which I
wish %o point out that we are steadily
losing our wild life

Shri Vidya Charan Shukla (vIaha-
samund): Is my hon. friend referring
to the wild life of the House?

Shri Brij Raj Singh-Kotah: I am
referring to the wild life on which he
makes his company. 1 am very sorry
that my hon. friend has made me
meander. I am speaking of the wild
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life that exists outside the four walls
of this House.

I wish to draw ‘the attention of the
House to the fact that this wild life is
being mercilessly shot down; though
the rules exist, yet there is no imple-
mentation of them. We have wild
life preservation boards in the States,
and we have alsp the Central body
in India

An Hon. Member: They are shot at
by the Hon. Members.

Shri Brij Raj Singh-Kotfah: No, they
are being mercilessly shot at by many
people, excluding me.

Shri Narendra Singh Mahida
(Anand): They are being shot at by
poachers.

Shri Brij Raj Singh-Kotah: I am
one of those who has taken to pre-
servation. I wish to say that there is
absolutely no adherence to the law as
written and evolved by the Govern-
ments in the various areas, and one
of the biggest factors is that the
poachers go and do exactly what they
wish, being either persons of very high
importance or diplomats who are
foraging out from Delhi. I wish to
bring this to the notice of the House
that at least the Corps Diplomati-
que by virtue of having a CD plate
on their cars do not have the privilege
to go and shoot animals out of season
and below the specified standard limit.

13.42 hrs.
[Mg., DEPUTY-SPEAKER in the Chair]

An hon. Member: They dare not do
it in their countries.

Shri Brij Raj Singh-Kotah: If we
want to go and shoot in foreign count-
ries—and I have the experience of
shooting in foreign countries—then
the laws and regulations are so strictly
upheld and minute inspections are
done to see whether the trophy is up
to the standard or not. But, here Jeave
alone our nationals, but the nationals
of foreign countries enjoying our hos-
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pitality go and do these things, and
we sit without even lifting g little
finger at them.
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Shri Surendra Pal Singh (Buland-
shahr): Shame.

Shri Brij Raj Singh-Kotah: About
sanctuaries, I wish to say that stronger
and rigid rules must be put into
force. We have the experience that if
it is a national park it is much better
run, and the animals there have much
better protection. We have a lot of
national parks in this country and the
best known are the Kaziranga, the
Kanha and the Corbett National
Parks, but they are under the
supervision of the Centre and
and have 8 very good manage-
ment. But amongst the States, I have
my knowledge that here is a lot of
disturbance in these sanctuaries, be-
cause the Forest Department goes on
with the forestry operations of feeling
of trees or cutting of grass and the
result is that the whole sanctuary of
about 30 to 100 square miles is cons-
tantly being disturbed by these opera-
tions and the animals are agitated and
leave the sanctuary and, thereby, fall
victims to the poachers.

I wish also to state that we have
establisheqd sanctuaries for our wild
life, which are second to none in the
variety which there is, in the world,
but if we are to preserve this, we
have to implement and put into effect
sanctuaries for the plaing animals
also. We have read that the black
buck and the chinkara and the great
Indian bustard are preserved species.

. But I would like to ask how many

of them are really preserved in the
sense of preservation and how many
of these protected animals are being
still shot in complete violation of
rules and regulations.

Shri Narendra Singh Mahida: They
have disappeared in the plains.
St e e awar (FET)
T AR & Tt fwe F39 § )
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Then, I would like to say a word
about the policy which is being pur-
sued. On the one side, Government
say that they have protected several
species. But what is the actual posi-
tion? Take, for example, the croco-
dile. It is a protected animal up to
65, as far as my knowledge goes.
We are not supposed to shoot at any
crocodile in any rivers of this
country and yet, on the other hand,
another Department of the Govern-
ment, namely the Fisheries Depart-
ment or the Animal Husbandry
Department takes or gives contracts
in the rivers and in the mnallahs and
systematically wipe out the croco-
diles in a commercial manner. 1 fail
to understand what this policy is. If
we protect them, they should be
protected not only by the sportsmen
but also by the commercial exploiters.

Dr. M. S. Aney (Nagpur): Crocodile
tears!

Shri Brij Raj Singh-Kotah: Another
thing that I would like to point out
to the Ministry is that everybody
who has a little bit of taste of the
palate always goes to Moti Mahal
or some such restaurant and orders
partridge. I would like to know from
where the partridges come in these
restaurants. “We get venison in our
restaurants, we get pork, the wild
pork, and we gel partridges and
other game birds. How does this
occur? That means that constant
netting or illicit shooting is being
done and it is done in order to kill
the animal and make a lot of profit
on it by selling it to the restaurants
whereas it is forbidden as far as the
laws go. This is all that I would
like to say about wild life.

Now, I wish to point out something
which is very pertinent in our part
of the country, namely Rajasthan and
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in Kotah, particularly,
problem of soil erosion.
mates Committee has given a very
good report. Especially my parts
and the parts of my hon. friend Shri
R. S. Pandey in the Chambal region
are well known for their ravines and
for soil erosion. The Estimates Com-
mitee has said:

that is, the
The Esti-

‘The Committee regret to note
that the Central Soil Conserva-
tion Board which is charged with
the responsibilty to initiate and
organise and co-ordinate reseavch
in soil and water conservation
has not been meeting more fre-
quently’.

Leave alone how often they have
been meeting and how often they
have not been meeting. But I wish
to point out two or three points about
my particular area. Here there is an
encroachment on marginal lands.
Land is being allotted by Government
without any scientific knowledge
about where to allot. It is all right
to allot land, but you must see
where to do so. I have many ins-
tances, for which I have not the time
to mention, but which if the hon.
Minister likes, I can supply to him,
where the land has been allotted on
the banks, right up to the edge of
the river or rivulet, with the result
that the fields are being constantly
eroded by water and you have to
come and see cxactly whata horrify-
ing spectacle erosion is, by coming
to our part of the country, Therefore,
I would submit that this unimagina-
tive land allotment policy musi te
stopped. Then there must be fuller
implementation and the inculeation
of knowledge into the minds of the
villagers about what the benefits of
contour bunding are. I had men-
tioned in my very first speech in this
Parliament three years ago this very
subject of soil erosion but I am

sorry that in spite of that and in
spite of the Government's efforts,
adequate funds or power are not

being invested in this very impor-
tant aspect of prevention of soil. Un-
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less and until soil erosion is check-
ed, our part of the country would
be constantly eaten away by the
rush of waters. It is absolutely cri-
minal that there should be wrong
land allotments and trespassing on
land. This connivance between the
petty officials right down below and
‘the interested parties is being done
with the result that the soil is being
washed away and it is being thereby
constantly eroded.

Mr. Deputy-Speaker: The hon.

Member should conclude now.

Shri Brij Raj Singh-Kotah: I had
something more to say, but I shall

abide by your bell and I shall sit
down.

Mr. Deputy-Speaker: May I know
how much time the hon, Minister

would require for his reply?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): About
an hour.

Mr. Deputy-Speaker: I shall call
the hon. Minister at 230 p.M. At
3.30 p.m. we shall be having the non-
official business.

ot gmow fag ()
e wgRw, & weara w<ar § fw
T Fgg w1 @wg 2 4 agr famr
¥ | SYEAE WY, SET % %%
w Y g W AU @ ¥ o)
AW g § fF Fm AR g o
ST T agat § mawg & famr
A¥T F FT TOQT § HIT IR qAT
arr wrfed 1 fow awg & g9 #
WEA A FY gy 7 § I AE F
wa A Fwr wl w aE ¥
IR FAS GFE S fAe smeq
fom & & & 73

0 A ag & fF e A o
AT FTA FT AT § AT GHHT
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fegat #7 FTE FAM S 1ITT 9%
TG $ fagrFT & qfqqde &
HEq {7 #Y T qI8g A1 A0 |

Shri Jashvant Mehta (Bhavnagar)
In the little time available, I shall
highlight two or three important
points.

This is a very important Ministry
because it is dealing with the food
problem and our country is deficit in
food. Many important points have
been touched by Members yesterday
right from irrigation, land reforms
to fertilisers, pesticides and the sugar
problem,

The hon. Deputy Minister stated that
sugar production had gone up and we
were even able to export. If the sugar
production is 30 lakh tons, what is the
difficulty in the Government removing
sugar control and saving all these
administrative expenses on it?

I would compicment the Food Mi-
nister for taking three important de-
cisions. Government has accepted the
principle of a remunerative price po-
licy to the agriculturists. Secondly,
Government has appointed an Agricul-
tural Prices Commission. Thirdly,
Government is taking a step in the
right direction by organising foodgrain
corporation, The time has come
to organise the STC in each and every
State. Why are the States not taking
it up? The present distribution sys-
tem is defective and because of it only
the geficit States are suffering. The
surplus States are exploiting the situa-
tion at the cost of the deficit States.
If this goes on, the deficit States will
change their crop pattern, and divert
land from cash crops earning foreign
exchange to foodgrain and ultimately
the country will suffer, Do you want
such a change or do you want to
encourage both cash crops and food-
grains? If you want to encourage both,

1887 (SAKA) of Food and

Agriculture
the first and foremost step that Gov-
ernment should take is to abolish the
food zones system. It was promised at
the last Chief Ministers’ conference
that it would be abolished, but now
we understand that the surplus states
are bargaining with the deficit States
and trying to gain from the difficulty
of the deflcit States. So, Government
should consider it.
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When Government has accepted the
principle of remunerative price to the
producer and reasonable price %o the
consumer, they should see that there
is a margin of not more than six per
cent between the two, and that tae
price variation between the easy and
lean periods is not more than six per
cent. Government should try to
stabilise prices on these lines.

They should also take two or three
important measures for the benefit of
the agriculturists like crop insurance
and cattle insurance.

After the Reserve Bank Rural Credit
Survey Committee Report was publish-
ed. rural credit has gone up to 25 per
cent, but that is not sufficient. Long-
term, short-term and medium-term
credit system should be co-ordinated
and integrated and Government should
simplify the procedure. The farmer
should be entitled to a certain per
cent of credit on the basis of the price
of the land, and he should be able to
get the amount by cheque directly
from the bank.

oft arevger feg (I=RYAT) : SaTEAE
7T, AW A WU FW & A s I8
JNIET ¥ oHaT @ & ¥ 39
sy ¢ fF wfw & a0 wfer
T2 I N FT IQTEA AfUF &Y | T&ER
ag et € 5 ww #7 ST w
¥ o a3, 9, W f7 9@ ¥ a®
® @ T wR ewew fwifa
e | frama oY SR € fF ST Y S
WA ATy
¥ fa=roim W g & |
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argan § e ook 3w § qeft o sy
T & ) Ag W Tw Ay afgr
ag 9 § | T A A AW T TR
o1 FHY Agt fawe fAre g 9 )
afedl & ot B fae A3 g Sor
#< framl #t Suerey fear oy faad
ITH FQ ¥ wrEwETarqar @ fma

% | ggaew fow da § 0 § agr

fore Ag¥ W & gy & 1 A fafaw
framaR T yfawgm g §

qAATT welt W ¥ faeT w=w fF

Y FATE ¥ TIE HIT a¥ I 71 2 |

femmgfe agegm e gl &

W & for @99 SugE & g

o, "o F AN § s
FimramP|aasa ¢
R @ fratew da ¥ 49 9 0%
o AW @ e § 1 st e
G T FC@T §, Wit F o IR
TEARH G | T T
gfs § | o garfes @ W) agr &
ofen wama @ q g e ¥
za1s 1 foywre T & /1 A AW
o<l FIATTFAT & | AT HRTH
OIEHY T FTH A F Al R IR Q@
we & afuw aff o Am T ey
a8 fosa gwar g, o f gard sgror
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1 ITEAE TF 92 ¥ 3)Y @Y qFe 9% fou-
wE HCahaT § | T ¥ fwarar
N qgT VT & @ | I TN
ER L F TR §, AR AN
2= =nfgw

YT qgEaT 7 gMA qEY 9%
e # fagar @ A &
T AT SUT AE qgAY g AT T A
FER FT A A T TN 79
FH K FHET § I faErd g
JAF FH FW F JAF A AR FAY
A

oo 99 qxfomar §
fe o A ¥ 9y agET WEy €
i’mfaﬁw g fF gmAaw #ad
wawwaT gfaur 7 agrar WA
Ig Y T qHAT §

ot g v weAw@  (3A):
A WERY, EIS9H F HIA T
2

(wrew # &t awrg wg) |

st arrer gom fa€ © 39 200 % fame
RN FHI X AW gAT & TEH ar
W | # A1 FT AT FT IART
FT W@ gER AT HraT Ay v
FEW & | N AAT NEFAT
HAT O T qIeiy A FT A 9
@ 3§ mavfamm frmFaE §
oI ATE A qIWW  FA I &F @
TG &1 JTIY AN F AR AHEA
F A A AR FT AN F O
vy feam T, warEa,
wfwegr, A Far HATT  F ATEAAT
Fafer & 1 zasr wrtmo
fosrg @ i SfEw 7 faemal
Y gueqr FT ™ & ) ¥
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T e FT AW fgg F T Aw@w
R

oot A F faqg AR Ao 7
fearf «vgfer € omaww T R
Ffwag Wramawms s ag feaw
weq e fafgady | wet § g=er
wedt ags @i, fawrer w v gfawr &
fawfag ofv a1 od & fasfam
AE 6 fawfaa 2w

=t farer ATermwr (i) Sumsaw
wgrea, & fdem o wwwmgfe
qg NI AW ¥ FAa  faeew
AT AT WT ] FEAT @H HAT
afgd | WA gw A F= A P,
afeT @R {fd F sRo Ak
&R F qO#l F FO wnT A
wrad o gt & g o &
WA SR @« oagwwr g fF
9q W A Iy faw § ga< ¥ o §
qMad A Y wpia 9w fafwe &
¥ AY aragr @n W AEw faee
T AR AW FT AR § @S AGY
g7 qgar | AT fAdew & fw
v SAw faeew #®Y warfaw
wifog, g I AEr QW Fwiw
g

SAUNELE GBS S L
fe o et F o 5 T@FE &
AY AT, ITHT ANT L B
e FT AT Fifgw | gar F R
W UM qIEX ¥ TeAT ®WA 9%
wifia oFET @9 FQ & ST
arar & @af grm, A/ gEwr afc-
urq agarm fF feam oo fagar
wigh 99T AW WY &1 I WK
qORT AET ¥ wA A HTAr
qEm |

# g Y femiz a2 S
Jrgar ar, afew qF awg 7 foar,
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[ fax arrgw)
afft @ A T § gwaR
TF QI B ARATE | R A
¥ e A TeeT Afey) A af g
FO w7 A § wgwy favere fewmar
g fF mow dER Wk oawt ¥
g Gad faw war & fFoow
R fegm wifasr && 1 ¥
afeai gardr et et qfw @Y E<
I FA S B A

YA AHT & FRE gr@a g &
feest W ot & fau fasegr w9
W g & qear g fe ot &Y
QFYH  TZT § T AT FT I
¢ gy g Ak = I AwER
g 4 FATEHFW &1 SHEI AT A
FIT HIA FT FAAH FIAT ATMEQN
A U9 T FAfeai faomd § ux
qUEGT FF AE g | A ogAE
f& Sfaexrw sm gmT Ifge)

& sz e g At ay dde-
faest &1 & ww faoe Aiv 4R
gfe w3y gafe feem #Aa-
g =@ & fag 5T 19 38 9fy gfte
& fgma & fooet @ & wwd
wfafaa zgadw v arfaar & o
T WA wOwT AT AT Sfed

Fq FWE 9T FIoAT A &
T A B @FAl, JEFT AW
fram & fawer stfgw 1 e T
o9 T A A AT fFAm &
FATH ATE FT R AT AW F Fg X OSF
o aFar g oy wE S sweqen
LaGIC

FeaT a1 agar e war fasr 7 v
dfyews v Y 98@ & | AW feEm

Faw tw R fag ae @ E ) A
TR ¥ € A=y WO g A wghy
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R IBAMTTA T awRE)
T qEfad & W A & aw oW
AW F WAL IAAT AR § | G
T @ F YT ¥ F OF a9 W wgAT
wrgat § fa feam @ o W e
T A faar o wr @ s e faw
afewl Fgai FAT W E | ey wifes
WG THAT g FEA A FAT A7 § AfeA
feamt ot glawr & fag 3o a8 &4
% X 2 g f5 femm o1 woAr e
frer qr & oy E a1 & e # ez wy
§ ot & Y @y & 1| S Wiesm
w1 FE AW g & | IR a9 3T
Fa@ g &3 @ § ¥wr @ o agi
dFY ATy QA ¥ Ty I F ¥ oy
W= fama & &= #1 T8 7T 934 |
WA aed sgraaa g1 &
q&ETL ¥ Fgar we g 5 oag faw
aife®t & w8 fF 7 58 ges aF
T THT ¥T ¥ @I FT F IE AR
feamt #) qarfaw aw &

¥ maAde w1 gATT [T AR §
f& s 1% AT WI & I 99 a9
foor affw @ = ' T wo
qre @ v 9rfey, v & g1 ¥ agy
T 2AT |AfET | QAT LRI FAT aY
QT GHEAT A g1 AT | WG A TW
9% T WIX GWTAA 9T HETH § &gl 47
f& av @t & G ar ag @ gwa
T | Y §F 0T T gH H gl
wH qa fawaw &, w9 sEw e
& WY AW FT N@AT gF FT qHA |
ot foafasr & & oo %1 W wEee
¥ fre T AR E | R &
YA AT & W feeet § B R
& sraTw wan & e “geie aT Wiifew
R JgE /X gER few agh Aok ¥
g ey wRT & 1 %W oa® X
IR W amET R g frarar ) v &
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wgar § f5 ww v dfesw aferdor
woArT e W fgma & w
wifgw vt ag awear g &) a0 |

w & X o g ag g &
' frgam § feam ) AR
o W FT FW ERO 1 W WY &)
W@ oaw & fFomr W R ¥ i
gl AAEEY gEAr |

st fergare qodw (FEEYR)

YT WEIRT, W TUT T HATHG HT
o aga & AgEy § | W, e
a9 FT qFaey § qg7 a% fF aw, afeai
w W T Y Y g | PR F
8 0 srfererar: JraTeY 9 gU | WG Y
T R AT FE & e 1 fow
war AR Ifgmrr ¥ @wr v #
ot ST A gm fem g sw & fau &
IR qUTE AT § | TR FW Herww av
T wared # afeafe o) g
YT AT FCTIRATE | I F I A
o) T g3 & g FW W F qvaey §
gs | R, eEw, qEany, ST e
S wrew gaTd § 9TH T gt
AT wraTE F IATET A e @y
g% & | w1 @@ Frw wfagfee an
wmafie @ 8 |

FY &1 ITRT q@gE F g A=
quaElg A ¥ UE w9T @
fear & 1 oEl w9 FT TEET HAT FI
fagwi & womar my & Afww @ W gfT
TEN & AE § | W WY @y W Ogw
et A & 9 & | wRaaw
NfF o Ffy Ta= 2w ¢ a8 @y &
ar ¥ srenfaei &1 awar § 5w @
T T EH FAT § | WS U F
|TAA T g TIT AW a9 FT GIT GHT
& A T wewe feaE e W
il Wt oo & § 5 SR 5w w6
& %X faum 9v | W9 & 9g AL W
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HAl T THET W G AL FGWT & )
WX 98 T e @ fF s W aa
Hfaase § @ awEr 77 g« 5 [
a o aw 7 AW fegew ¥ R
T g | AT HTY fead atgw #Y O
@ & fF 9 a8 7 O " §%e
QAT qTHA FTAH TE T TFaAT 47 A
9T AR T FT Y | IFA TF FW
femr @1 fr fggma @ #9991 g1
fear av | foat W gUEt ww W
WY E T T I IO | QAT
fergem & w2 H9E &, gere g
& W agT & WY AwTS FwEE 9|
afeT frr W SeT 9 qEdt § AR
qraTw T faear & | g@ET ||y e
R ? wTw gEe Ag g fr e A S
WY A T AT, FATETE
O SAFATRST & TR § I g
Tl 3 ¥ o9ee @ 2 §
w1 WeaT § B aga @ gme W
I HIUHET A F TR ¥ FWHL
FEET ATE A I AW F AT AT RN
IEET AFATH FIA F1 agT TET & |

7a § §O w99 VW WA IAT
W F R ¥ fragw s g
fegrama & m=x 58 forer &7 &
foor & faem & f& 22 o g1t sae
g3w ¥ § | 29 for gay dwad §
e g 11 fSrsav i § &
st A g afsm am ez a0
AfamiFr o ffasrgnan g asn
TEEt & fage § 9% RW Wr@ay
#1 61 fezur § WX ag afq a7 wigfee
a1 s fe #1 fnw g@r w@ar g
IAT W &1 HIT iy A F7 fawg
®T § (A AW FT FEIG & | AW
T AW T T FA TAK FT HET
faear & 1 e T aTET 9T w A9E
FIW WM AT TF g7 FAI A
9 U g1 T § 7 FEfay g9
wew sifs gy & & sy gwr @
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I AT AV AT WY T Z A
TH FTT 1955~56 ¥ IO N T
9 #f9eT TR WRaAY F 7 el
ft aT Bfirer gaww N qET A @@ @
Y QAT | ARGAY H I Hfeey Ay
1965-66 ¥ 352 TIX Y ATHAT STl
I VW ¥ 9% Rfyer gaww 253 79
@R T, wrea, Tew e At
¥ Ay aF AT @A § Ak
QFE FHIT FT THATT Y AT & | FEAl
A FEEY G AT | gER TG &
g Haw § 99 fF w197, A, g9y,
HIZITR AR WA & AT AM0F 4 7@
el § AT /I & 1 G A
IAH! Q@ ¥ FIAT FT EAATH FEAT
arfge arfs SeaeT g1 @& |

afar & qff s & o3w s
fraa gom a1 | @9 AW A w|har
F graeg ¥ Jiw 7 o7 Sfwa Jafar
gaar wfagfe ok gmafee &1 firsre
@ 8 | HaY WEIET FT 5§ WX QAT
FfEe A 92T AT F Y dav Agr F
fag frutfa fear & ag o5 aevwr
fear sma

IR F1 FW F7 IORT T &
far gz e FEmFTTERT | e
Ft ol GwT qEETT T ATQTRA AT
g | FAEIIFAT 3 I AT & qIF
g F TFA AR I fadiy w7 §
AT | T A6 AT AGAT qOET T
qFTAT IT AT WUET FTH A G
ahaT & | 5 fRamEt &1 ao 9w
dt AW, g @ A AR faed Ay
gfaur ggm w3 a1 FF F7 I
TP AR qrewfaITaT & qew A e
Y faur & g AuET g a9 | TN 92w
AR F ARW F FTATT A, qTY,
X AR @ wfz & agw goaw F3@
-afeg |
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ot v ®¥@ queg (TAT) &
T TqT FY AT F ¥ F7 AEAN
T GHET FWETE | g0 O ¥ X,
17 gaa § Nt & aga 987 § @ X
§5 S | AT quENi e §
21 IR 5 g1 AT A FT qrfaw=
frar ar & 1 w9 gaEdfy gEr §
T X & F fAwm e a9 A
4 TWR 3§t AT TIF F7 qrfaw™
fear g I U fFag 4z 3 Y
FUT 7IAT A6 3« 21 IEE AT &
9q ff TT AT 15 T FAS
¥y onfy oA g e ¥ AW E
@ g wftew gAdeeHe 21 9REe
FAE | S TQEY AT AR 5 gAML AT
6000 T T |

17T, ¥ 5T 7 T wraw e
Y AR oo Jar g | el
fafreedt ¥ I T @ FT 9@
M &7 g9 fFar 91 fF ag gy
wgl & wrT 1T & &Y AvAw gy 9 fw
v darsa § a9 welRw a° & oag
ST U § S9 AT WF ST AT AR
T A0S R g R 39 40 wT@ T
g3 #1 F% fgeal § T w1 s
qaswd & foamw w3 @Y sEwedr
wqT #Y T A afv &g wv fawa
IEFT ATTFA ST qF TG g & |
¥ fades s wgar § & 40 @@
TFT gL A1 I g F 909 g 99
wrae FT T Ao H1X 59 qH9 &
gW Fga wfuw o §31 FT AwF | |
gafag wraw daw @1 faew v
TEHT FTH A& FT AT 1R |

ey a1 g & 6w wvogw
Awrfasw qu & 1 ww F weAw ¥ e
¥ &Y g oA S wrer gw IfT
W= fasr & wreaw ¥ 9@ w1 H AW
oo T g
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o fog wremmw & 5 7w &
gride diT R T 9 | 78 hRA
w=3 9 T | T HIT Blearga™
Wi qqfa sgaeqr Y g wmawEE g
Y rfaga i fFINISw S
Y a7 ®1 ga fawmat foam
@ fagr & w=tq ag waws g
T 998 i & qifs w=\T wAIw dar
frar o @& | grdnE &7 @ wEQ
TE W |

fadter §5 AT Ffee & waq &
% faor waY ST & W7 ST 1 o9Y
X IR I F T frar fE
Ta% fog wiat ¥ fadwr 3% @ o1 |
fadtsr 4% F1 glaar 9313 F 79 wwF
¥ fir woar framl =1 & | I|W
faetar 3% ®1 @ HL FT A E AR
F g4 faor § 17 @ § AR TG %
£ A ¥ Huar faorg & 1 | qF 9
fadaa o gz 37 @1 T | §H @
¥ sgifea #fez A sF3fFHIT N
WY F7 § 777 § IR afagw agrar I
*fez F wgfoma 37 A7 39 fads IF
¥ FI@ F) HFC FT A qifw TT F
QITHT FT G T J&TA TF F1 qgraav
L SUEEAREIC

TF T BT HT TR A Fal¥ qg_a
T T faarar @ 1 gWIk Al 1 &%
40 T T AT X ATH AL, S,
AR AIE G A FT WX & | g
qw ¥ I GrgTA AT FAY §, FEIR A
o9, 9 fae fafage @ 1 9 o)
o TAo 480 F WA W ATGLH
FA FTY ¥ 200 FOT TE@T GH
L § Al g8 A FTH! BAT AT &F
A€ ¥ 48, FT-wRE wife gy awe
g AT § ITR! FIE A W AR
fear s =fgd | wEw FA F oA
AT F 9T T FIIT FEA F AW
ST FTT & Faad i aga wew W0
520(Ai) LSD—T.
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g ST § 7R 99 & 919 I F6A K
T I # qgadt @, wfea) ¥ o
NI IR NI ERNATHFWNE )
T IE T 1 FUT 40 a9 T HATH
gAT FHTT 14T § | TS W AT
#1 ¢ ¥ waw F1 g <wd & fag
IEET MR F [qIT KT AR
W A AT FT AT qifs Ig T8
Y & a9 9@ |

g FE gAFGT AT I g fF
st T80 Fo Mfew F Aqea ¥ ©F wAl-
FAI ®A qa fomar @ g1 g
AR IGF GEA§ | g ATGA & fh W F
frami Y oF TEY AT A< 8 Aifew
feamt & fagrs X @I F A
u9T gATT T AR wif @, et ¥
fea & az famaq # A T9 0T HT
a3 fo fwaral 1 @ Soaea &
gfg v F fam gvFe i AR ¥ wfos
& wfre 7zmar /e

Shri C. Subramaniam: Mr. Deputy-
Speaker, Sir, at the outset I would
like to thank the hon. Members who
have participated in this discussion
and have made many constructive
suggestions. In addition to this, the
Estimates Committee has submitted
three or four reports concerning the
Agriculture Ministry only recently.
It will not be possible for me, within
the limited time available, to deal
with all the points which have been
raised by hon. Members and also to
deal with the very important points
which have been raised in the reports
of the Estimates Committee. But I
can assure the hon. Members that it
will be my endeavour to examine
every suggestion which has been
made here and try to find out how
far it can be adopted and implement-
ed.

regard %o this
Demands was

One feature with
long debate on these
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referred to by my colleague, the
Deputy Minister. That is, the em-
phasig during ihis debate which pre-
viously was being put on food and
distribution of food, has been on
agriculture and  agricultural proauc-
tion. It is as it should be. But we
should not forget that only towards
the end of last year, as a matter of
fact the second half of last year, we
passed through a very agonising
period due to the critical food situa-
tion. And if today the position has
eased to a certain extent, it is mainly
because the production during the
year 1984-65 has reached a record
level. I would like to place before
hon. Members a fzaw statistics in re-
gard to production, because we need
not be under the impression that on
the production front we have complete-
ly failed.

The year 1964-65 has turned out to
be unique in the matter of agricultural
production in several ways. After
several years, ‘the production of both
khariff foodgrains and rabi foodgrains
is substantially higher than last year.
During the last few years what was
happening was that if the khariff pro-
duction was up, rabi was down, and
vice varsa; or the incrcases were more
or less because of diverse trends
within the two groups as in 1960-61,
that is increase in production in cer-
tain crops and a substantial decrease
in production in other crops,

Within the khariff foodgrains, after
several years again, the production of
both rice and millets is significantly
higher than last year. Within the
rabi foodgrains too, the production
of all the three grains, namely wheat
barley and gram, is expected to re-
gister a handsome gain.

The production of foodgrains has:
attained a new high, gbout 872 mil-
lon tonnes, according to the advance
estimates, ag compared with the pre-
vious high of 81 million tonnes in
1961-82, an increase of 7.7 per cen*.
Among the foodgrains, rice has set a
new record of 38:35 million tonmes, as
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compared with the previous high of
36:5 million tonnes in 1963-64.

Like foodgrains, the production of
sugarcane is also estimated to be the-
highest ever, being 11'6 million fonnes
in terms of gur. It is higher than
the previous reco:d of 106 million
tonnes in 1960-61, by 9-4 per cent.

Another record has heen set by
groundnut whose production has at-
tained a new high of 6:07 million.
tonnes, as compared with the previous.
high of 5'3 million tonnes in 1963-64,
an increase of 14'5 per cent.

Other oilseeds and particularly
rape and mustard, have also fared
better than last year, so that the pro-~
duciion of all oilseeds taken together
at 84 million tonnes marks a big
advance over the previous record of
73 million tonnes in 1958-59.

Fibres have, however, not turned out
to be better than last year, bui they
are only marginally worse than last
year.

The current year’s tentative esti-
mate of coiton in 3'3 million bales, as
compared to 5'4 million bales last
year, g fall of 1'9 per cent.

Jute production has turneq out to-
be 6 million bales in 1964-65, as com-
pared with 6°19 million bales last year,.
a fall of 1'7 per cant.

Mesta is estimated to be 1:7 mil-
lion bales, ag compared with 18 mil-
lion' bales last year.

Taking into consideration the above
estimates of production and the likely
production of other crops, it is esti-
mated that the overall index numoer
of agriculural oproduction in 1964-65
would be around 150, that iz about 6
per cent higher than the previous.
record of 141°4 in 1961-682, and about
7 per cent higher than the index of
1405 in 1963-64.

If this production level has beem
reacted;, the credit should go to the
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Indian farmer who, in spite of the
many disadvantages he has, has at-
tained this new level of production.
And what is important for us to rea-
lise is that we should not become com-
placent because of this level of produc-
tion during this year. It will be rare
that a whole year is likely to have all
the favourable conditions which we
had during 1964-65. Still, what is im~
portant to note is that we have a pot-
ential to reach 87 million tonnes, and
even a liltle more. And this potential
wag not available flve years before.
Therefore, even though there has been
stagnation during the last three years,
wa have been building up potential,
and therefore that potential has been
fully utilised because of favourable
weather conditions, because of the
efforts of farmers and they have reach.
ed this 87 million tonnes. Even under
adverse weather conditions during the
last three years we have been main-
taining production at the 80 million
level. That only shows that our base
has been raised to a much higher level
than ever existed before. Five years
before, or ten years before, under ad-
verse weather conditions we could not
have reached 80 million tonnes. It
would have been only round about 35
or 50 million tonnes. Under favour-
able conditions we could not have
reached 87 million tonnes; it could
have been only 4 or 5 million tonnes
more than 50 or 65 million tonnes.

Therefore, we have built up this
potential. And what is now important
to ensure is that we create conditions
under which it is possible to utilise
this potential to the maximum extent
even if the weather becomes a little
bit adverse during the coming year.

How are we to achieve this is the
most important aspect, and a question
wag raised, I think, by Dr. Singhvi.
He raised the constitutional question
whether, in the set up where the res-
ponsibility for agriculture and agri-
cultural production is with the State
Governments, it is possible to achieve
results. An far as I am concerned,
I have functioned in a State Govern-
ment for more than ten yaars; and if
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anybody should put the question that
the Constitution should be changed,
my jmmediate reaction would be, no
I do not think we are going to improve
matters by centralising everything.
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Therefore, when we have taken the
responsibility to get better agri-
the responsibility—to get better agri-
cultural production what is important
is, in the given setup, how to achieve
results. And it is from that aspect
that we have to find out what are the
various steps that we have got to take.

I have no doubt in my mind that in
spite of this federal setup and the res-
ponsibilities with the State Govern~
ments, the Central Agriculture and
Food Ministry can play a very ime
portant and vital role. And in addi-
tion to that we have the advantage of
central planning also. And if the
Agriculture and Food Ministry at the
Centre will have to play a vital role,
it cannot be played on %the basis of im-
posing our decision on the State
Governments, but it should be on the
basis of competence and efficiency of
the functioning of the Agriculture and
Food Ministry at the Centre which
would be recognised by the States;
and they should be able to understand
and appreciate that here is a com-
petent organisation which is giving
them various kinds of assistance, ad-
vice and various suggestiong necessary
for the purpose of pushing forwarQ
the agricultural production.

I myself, as a State Minister, have
come across very many suggestions
which did not fit into the local pattern.
But still, from the Centre we were
always insistent that the schemes
should be taken as a whole every-~
where; without taking into account
particularly that the agricultural sec-
tor varieg from place to place, we
were always insisting that this is a
regimented pattern that should be
adhered to by every State Govern-
ment, and sometimes therefore some
of the suggestions looked almost ridi-
culous. Naturally, when a ridiculous
suggestion comes from an important
agency like the Central Government,
even when an important and good
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suggestion is made it is always looked
upon with suspicion. That is why it
is necessary for us to have a com-
petent organisation nere. That com-
petent organisation can be brought
about not only when we have very
competent, intelligent and able officers,
but also officers who are in a position
to understand *he problems of the
State Governments, and who are able
‘to understand the difficulties and the
complexities involved in agriculture
and agricultural development. It is
only when we have such officers that
it would be possible for us to move
forward and influence the State Gov-
ernments. That is why I have recent-
ly taken the decision that we should
have as Secretary of the Agricultural
Department a person who has func-
tioned in the State Government; a
person who has had experience in
agricultural development in the State
Government; and 1 am able to say
that T am getting such a person and
from the middle of May he will be in
charge of the secretaryship of the
Agricultural Department in my Minis-
trv. Therefore. that is one of the
steps which we have taken and it is
not only at the Secretary’s level, but
even at the lower level, it is necessary
to have people who have functioned in
the States anq therefore they will be
able to appreciate it. Pernaps one ad-
vantage which I may have over some
of my colleagues is that I have some
exverience of State Government.
It is necessary that we
bring about a competent organisation,
an understanding organisation, so that
we would be able to properly influence
the State Governments, persuade the
State Governments, and that is how
1 am proceeding onwards.

It is necessary also to
bring about a coordinated picture with
regard to ‘the activities relating to
Agriculture and Agricultural policies
at the Centre. Somectimes we seem to
talk in different tones. Agriculture
Ministry says something; Community
Development Ministry says something
«£lse; and the Irrigation and Power
Ministry speaks in a different wave-
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length altogether. If such a situation
arises naturally you cannot expect the
State Governments, apart from the
confusion created as to what they
should follow, They will mnot
certainly have any respect for the sug-
gestions coming from the Central
Government. That is why a coordi-
nated approach is necessary with
regard to these various Ministries
concerned with agricultural produc-
tion.

We nave examined this aspect, and,
as a matter of fact, a report also was
submitted by one of the officers who
had functioned in that Ministry.
Certain main recommendations from
that report have emerged. And, after
considering the various aspects we
came to the conclusion—and I am a
party to that conclusion—that it may
not be necessary to integrate the
Ministries. Perhaps it would be possi-
ble to consider their activities
SO as to activise and
strengthen the Agricultural
Production Board, which has been
brought into existence a few years
back, No doubt that production board
has been functioning well and I may
say it has discharged a good func-
tion, an important function, but still,
it hns not been good enough to meet
the exigencies of tne situation. That
is why after a great deal of conside-
ration, we came to the conclusion
that while the integration of the Min-
istries may be considered a little
later, if it becomes necessary, we
could consider this aspect, namely,
whether by activising this Production
Board we can achieve results. There-
fore, it hag been decided that this
Board should have a Secretary with
the status of Special Secretary who
would pursue the various decisions
which have been taken by this Pro-
duction Board and see that they are
properly implemented, Now, nobody is
responsible for the implementation of
the various decisions taken by the
Production Board—each Ministry has
to take care of it, and therefore, for
the purpose of seeing that the
decisions are properly implemented, a
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Special Secretary has to be appointed,
and I hope tn get a Secretary, who
would be able to get this coordina-
tion and implementation done proper-
ly. And, in addition to that, it has
also been decided that, because credit
like cooperative credit has to play a
vital role in agricultural production,
we should have a small sub-commit-
tee of tnis Production Board consist-
ing of the Minister of Agriculture
being the Chairman, the Minister
of Community Development, the Min-
ister of State in the Finance Ministry
and a representative of the Reserve
Bank, so that they may sit together
and take decisions with regard to the
cooperative movement and now we
should function not only in the field
of credit, but including marketing
and other fields. Therefore, we have
taken this decision, and we want to
give a fair trial to this arrangement.
Of course, nothing is final. Therefore,
if this should yield results, it would
be good enough. But, still if we find
that there are bottlenecks, if we find
that still there are conflicts, there will
be time enough to review the whole
position,

Shri Basappa (Tiptur): For the
decision of the Board who is responsi-
ble—Agriculture Ministry or Com-
munity Development Ministry?

Shri C, Subramaniam: Agriculture
Ministry will be responsible.  The
Secretary will be functioning in the
Agriculture Ministry. Therefore the
Agriculture  Ministry would be
responsible. This is the decision which
we have taken with regard to the co-
ordination; but apart from coordina-
tion, I want to make this Agriculture
Ministry a more efficlent and compe-
tent organisation; and how could it
be done? Today our administration is
so administration-oriented that it is
unable to cope with the problems. 1t
is all right with reference to a Min-
istry like Home Affairs where it has
trained administrative structure. But
in technical Ministries like Stee] or
Industries or Agriculture which are
technical in nature, unless we give
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impo:-tance to technicians, profes-
sional people and experts, ] am

afraid, however mucn we may try,
we may not be able to achieve the
desired results. That is why I am
trying to give the place to technicians
with regard to advising and taking
decisions, and I hope some further
decisions will be taken on this line.
I have made tne Inspector-General of
Forests an ex-officio Joint Secretary.
At present what happens is this.
When the Inspector-General of
Forests, who is supposed to be the
tobmost expert available in forestry,
offers some advice to the Government
or makes a suggestion, an Under
Secretary or some other officer
scrutinises the technical advice given
by him. This is really the stat:
of affairs not only with regar!
to the Inspector-General of Forest:
It is so with regard to every high: -
placed technician expert etc. Th:
recommendation of an Anims:!
Husbandry Commissioner or Agri-
cultural Commissioner is likely to be
over-ruled by any Deputy Secretary.
Well, I do not know how competent
tney are for the purpose of scrutinis-
ing the technical opinion, given by
such technical experts. This is hap-
pening not only with regand to
Agriculture Ministry. It the admi-
nistrator they still thinks that the ad-
nistrator still thinks that the ad-
ministrator is the ultimate arbitrator
even of technical opinion, then woe
unto our technical development and
should value the advice given by
technicians and experts .in the line.
As far as any technical view is con-
cerned, if we are not satisfled with
one technical expert, we may refer it
to another technical expert, but we
should not have lay judgment. We,
laymen, should not sit in judg-
ment over technical views given by
the most competent person is avat'-
able to us,

Another aspect to which I am
devoting some attention is that
technicians should have the proper
status to advise the Government so
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that we may be properly guided by
the advice of the technician. Another
aspect is how to avoid delays? Regar-
ding administrative reform, the Home
Ministry has taken up this matter,
and proceeding ahead, and I hope
some results would come out of this.
But we cannot wait for all that
comprehensive reform to come about
and then for agricultural development
to take place. That is why immediate-
ly I have asked the Institute of Mana-
gement at Calcutta to go into the
functioning of the Agriculture Minis-
try, and study scientifically, and
tell us how the present system and
the various things could be improved,
s0 that there would not be any delay,
so that bottlenecks, if any, could be
removed. Necessary decisions will be
taken in that regard. To the extent it
is possible, to the extent it lies in
my power, I am trying to make tnis
instrument, this Ministry, as efficient
and as competent as possible so that
it may command the respect of the
State Governments, sp that it may
command the respect of the State
officials. That is the only sure way of
influencing  their methods and
machinery.

The next aspect is this. It ig not
merely enough that this machinery
should hecome competent, We should
also think as to how to have proper

liaison, proper coordination bz!-
ween the Centre and the
State Governments. That is also
important. After all, we can only

influence, we can only persuade the
State Governments, How to bring
about tnis? This has also been engag-
ing our attention; and, recently, after
a good deal of discussion, the Finance
Minister has made a very useful
suggestion for our consideration. That
js under our consideration. Instead of
having advisers in the Planning Com-
mission located here and going there
once or twice a year to advise them,
will it not be possible to locate a high
officer in the State Government? He
'may be called Development Com-
missioner or by any other name, Ore
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of the senior-most Officers of the
State Governments can be taken out
and placed there as the representa-
tive of the Centre. He may be given
financial powers to sanction schemes
then and there, instead of writing to
the Centre and taking decisions later
on. He may function as g liaison
officer for some other developmental
activities also, but his main concern
will be agriculture, It will not be an
imposition on the States, because he
will be selected in consultation with
the State Governments, out of their
cadre. It is not a question of some-
body going from Delhi to boss over
them. We have had discussions with
one or two State Governments about
this and it has been broadly welcomed,
After discussing with the other State
Governments also, we hope to take a
decision, so that some highly placed
officer is there representing the
Centre to bring about better coordina-
tion, and liasion, between the State
and the Centre.

We have also considered how best
to formalise the relationship between
the Centre and State Governments.
We have at cresent an advantage 1
this respect about which the corimu-
nis{ party is always complaining. I
mean throughout the country, in the
States and at the Centre, there is one
party in power. I do not expec: this
state of affairs will continue for ever;
it is bound to change.

Shri Warior (Trichur):
will change.

Shri C. Subramaniam: I know what
change he means, but that is not the
change I mean; I mean a democratic
change, not a communist change.
However, I am not joining issue with
him on that.

We have been considering for
sometime now best to formalise the
relationship between the Central and
State Governments. In the various
projects, it may be perhaps necessary
to draw up a memorandum of under-
standing or memorandum of commit-
ments, in which the responsibilities of
the Central and State Government

Yes; it
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will be clearly spelt out and with
areference to that, financial resources
-being made available for the imple-
mentation aspect of it will be
<onsidered, This approacn has been

iried in USA; I hope our communist

friends will not object to it on that
-ground.

Shri Warior: We
‘phobia.

have no such

Shri C, Subramaniam: Formalising
the relationship between the Central
and State Governments, particular,
with reference to a subject like agri-
-culture, is absolutely essential.

These are the directions in which we
-are considering how to improve the
administrative machinery, which alone
will provide the various facilities and
‘remove the bottlenecks existing today
in the path of agricultural develop-
-ment. I do not think I have exhausted
all the measures we have to take in
‘this regard. There are many other
aspects, but I have given a broad
‘picture of how we may go about this,

As pointed out by Mr. Malhotra,
we are also considering the question
-of agricultural resecarch. We should
“be using whnatever techniques and
research facilities are already there.
“What we have already is sufficient to
meet the needs of the country for
the next five years or more. We have
to safeguard the interests of the
‘future generations also. It can be done
-only on the basis of intensified and
_efficient scientific research. That is
“why soon after I took charge of this
portfolio, I devoted attention to the
‘- research work going on in the min-
“istry and in the country and I tried
to find out how best to improve it.

It is not as if attention was not
devoted to this aspect earlier. As a
‘matter of fact, I have found reports
after reports of various committees
and review teams about reorientation
and reorganisation of agricultural
research. I have done nothing new.
I have only taken note of what has
already been recommended and tried
to implement them as quickly as’
-possible.
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I am happy that from 1st May—
tomorrow—a scientist, as pointed out
by Mr. Malhotra, will head the ICAR

Dr. Pal will take over as the
Director-Gene-al of Agricultural Re-
search and ne will be the head of

ICAR from tomorrow. It is not merely
a change in the head of the organisa-
tion which we are visualising. With
regard to the entire concept of agri-
cultural research we are tirying to
bring about a change in outlook,
procedures and methods. We sim-
ply boat of there being 40 or 50
researcn institutions. We have a large
number of so-called research institu-
tions in every State, but they do
not have sufficient trained personnel
and equipment in them. This is diver-
sion and dilution of resources, without
obtaining any results. So, we want to
consolidate our efforts, so that
properly qualified men and sufficient
equipment will be available at a
particular centre for research and
there will be a coordinated approach
to scientific research between the
central and State agencies. After all,
we will have to make the best use of
our limited personnel and equipment
and other resources. That is why a
coordinated approach to agricultural
research is now being worked out. I
hope that with the cooperation of the
State Governments, it should be
possible for us to draw up a co-
ordinated programme of agricultural
research. Only tarough  these
coordinated research programmes it
would be possible for us to achieve
results.

Another way in which we want to
activise  agricultural research is
through what are called the ccordi-
nated researcn programmes. This has
vielded great results particularly in
evolving hybrid maize and producing
seeds for improved production,
Programmes of coordinated research
for wheat and rice have already been
launched. We have to launch them

for other commodities also
By this approach, we hope
that within a very short

period, it would be possible for ys
to achieve good results. I sghall
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indicate the lines in which we will
proceed when I speak about actual
agricultural production. I hope what
we are doing will not only help the
present progress
lay the foundation for future progress
also.

We cannot be content with copying
what has been done in other parts of
the world. Even though the basic
fundamental principles may be the
same, agricultural development has
to be adaptedq to the region, soil,
climate and people also. Unfor-
tunately, this adaptation has not
been made properly. We have been
depending on foreign scientists and
forcign approaches, with regard to
agricultural research. The richest
source of energy available to us is
solar energy. This can be effectively
used for the purpose of better growth
of our plants. Unfortunately, this has
not been taken note of till recently.
I am glad our scientists have identi-
fied this and they are proceeding to
evolve varieties which would take
full advantage of the solar energy
available, apart from the artificial
nutrients.

Shri Narendra Singh Mahida: What
about atomic energy?

Shri C. Subramaniam: We are
using that also. This is the natural
energy which is available and natu-
rally the source which is available
could be best wutilised provided we
orient our research to these things.

I am particularly glad that we have
a new generation, a young generation
of scientists who are conscious of
these things, I am afraid, till now,
we have not given them the proper
opportunities. We have to give them
the opportunities, we have to give
them all the facilities and all the
equipments which are mnecessary.
During the Fourth Plan, while we are
giving priority to agriculture and are
thinking 'in terms of Rs. 2,400 crores,
we want to give priority to sclentific
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research and if Rs. 100 or Rs. 150
crores out of these Rs. 2,400 crores

are al'ocated for scientific research it
would ydeld much better dividend,
even for the present and particularly
for the future. This is the approach
we have got to make in the formula-
tion of the Fourth Plan with regard
to the research programmes which we
have got to undertake.

While all these are taking place,
what is necessary is that we have to
solve our food problem as quickly as
possible. It is dangerous 1o be de-
pendent on large-scale imports
from any part of the world. A lesson
was taught to us a month back. When
there was a strike in the United
Sta‘es of America, that created a food
crisis in our country because we are
depending upon imported foodgrains
on a large-scale from the United States
of America. We have to carry food-
grains all these 12,000 miles and if
there is any crisis we would be in
great danger. Therefore, we should
hasten forward and see that we reach
self-sufficiency with regard to cereals
at least as early as possible. As far
as I am concerned, I am assured by
the scientists that this 1s a possibility
angd it could be achieved provided we
proceed in the right way in which
case within the next six years, that is
by the end of the Fourth Plan period,
it should be possible for us to reach
self-sufficiency with regard to cereals.
That is the target which we have fixed.

For this purpose we are now trying
to identify the various areas of action
so that we may proceed to take
action in this direction. It is not a
miracle which would work in the
agricultural field. It is positive ac-
tion, it is positive material input that
alone would give results. Therefore,
we are now trying to identify these
areas in order to take action.

The first and foremost thing is
higher production. This has got to be
by the use of fertilisers, balanced
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phoosphatic . fertiliser and potash. If
today we have slackened a little with
regard to the production programme,
it is mainly because we are not mak-
ing available sufficient fertilisers to
our farmers. Two years back there
was a complaint that in spite of ferti-
lisers being available, there was no
sufficient off-take. During the last
year we found that we were able to
meet only about 65 or 70 per cent of
the demand. Even that demand, I
suppose, 'was underestimated. But
during this year I find that in spite
of the fact that we will be distribut-
ing about 1,00,000 tonnes more of
nitrogen than in the last year we will
meet only 60 per cent of the demand.
The demand is just coming up in
geometrical progression. Therefore, it
is necessary to meet this demand. My
es.imate is that unless we are in 1
position to improve the supply posi-
tion byt 200,000 tonnes of nitrogen
every year, we would not be able to
reach the target which we have set
for ourselves.

How are we to do it? It should be,
as far as possible, by indigenous
production. It is here where the
industry has to give the support to
agriculture. If industry fails then to
that extent agriculture will fail.

15 hrs.

Some hon. friends were making a
mention that the allocation with re-
gard to agriculture is not sufficient;
they were talking in terms of
percentage. It is not merely alloca-
tion to agriculture which is import-
ant, but we have to take into account
various industries which have got to
back up agriculture. We have to
take all that into account. And if we
take all that into account, I have no
doubt, we will reach the percentage
of 50 or even a little more than that.
But what I want to emphasize is that
for agricultural production unless
there is sufficient backing from the
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industrial sector we would find that.
it will not be possible. That js how
we have made calculation of what the
availability of fertilisers should be
for every year and we have indicaied
to the industrial sector and we have:
indicated to the Finance Ministry also
that either it should be produced with-
in the country or, if it is not produced
within the country, it should be
possible for us to import it. It is.
better to import fertiliser than import
foodgrains, because with 1 tonne of
fertiliser we can have 10 tonnes of
foodgrains. In the same way if you
talk of production of fertiliser, some
raw materials will have to be import-
ed and it is better to import Re. 1|-
worth of raw materials with which
we will be agble to produce Rs. 5|
worth of fertiliser. Therefore, indi-
genous production is important. But
if it is not possible to reach the target
which we require every year, then it
should be imported. And there is a
great competition in the world today
for fertiliser. For love or money, we
cannot get enough fertilisers. It is
necessary to ensure that fertiliser is
supplied and fertiliser is ensured to the
farmer. There is no use blaming the
farmer. The farmer is coming for-
ward. Here I would like to pay my
tribute to the farmers who come
from Andhra to which State my res-
pected colleague, Mr. Sanjiva Reddy,
belongs. They have stood foremost in
the use of fertilisers and even now
there is a great demand for it; not
merely great demand, but they use it
to the best advantage possible. That
is why agricultural production is.
increasing by leaps and bounds in
Andhra Pradesh.

I heard a complaint during the
debate that whereas there is so much
of demand in Andhra, Madras, Pun-
jab and probably in Maharashtra too,
in some States farmers are asked to
purchase fertilisers by compulsion and
therefore it is being wasted. This
requires looking into. I do not think
it is necessary. Perhaps for the pur-
pose of statistics for showing that ‘we
are also consuming fertiliser' some
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‘State Governments are taking action
-and forcing the ryots to purchase it.
This is merely a waste and that is
how blackmarket has developed. If
they do not use it fertiliser in the
north travels down to Andhra, Mad-
ras and other places. Therefore, what
I am stressing is that we have to en-
sure that this fertiliser 1is available
in sufficient quantities. Otherwise we
won't be able to rcach our production
target, however much we may wish.
It will be only a dream. And in
addition......

Shri Shivaji Rao S.
(Parbhani): What about
programme?

Deshmukh
compost

Shri C, Subramaniam: I know—
‘compost, cow-dung and everything.
They will solve the problem only
marginally.  Ultimately ~production
‘has got to increase, whether we like
it or not, by nitrogenous and in-
-organic fertiliser. There is no deny-
ing that. I am not trying to deal with
-every point, but am emphasizing the
important points which we have got
‘to take note of.

Shri Warior: What should be the
target per hectare and how much
consumption should there be?

Shri C. Subramaniam: I am not in-
terested in this theoretical calcula~
tion. We want to produce enough to
‘meet the needs of the people. 1 am
-coming to that aspect a little later.

Fertiliser can be utilised to the best
advantage only when irrigation water
is available. In that connection, we
are increasing the tempo of imple-
mentation of medium-size and big-
cize irrigation projects. They will
take their own time. But during the
short term we will have to intensify
our efforts in the fleld of minor irri-
gation. Therefore, we are evolving
an intensified programme of develop-
ment of minor irrigation sources. Re-
garding these minor irrigation sources,
we seem to think that we can have
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tube-wells wherever we want them;
we can have tanks wherever we want
them and we can have wells where-
ever we wan{ them. It is impossible
to have like that. It has to bhe based
on a ground water survey. Unless
water availability is known, either
surface water or uuderground water
you cannot take up this minor irriga-
tion. For this purpose we have a
fairly wide ground water survey pro-
gramme. It is with the backing ‘'of
this we have to take the minor irri-
gation programme. That is what we
are undertaking as an advance pro-
gramme during the last year of the
Third Five Year Plan so that during
the Fourth Plan we may go forward
with regardq to implementation of
these minor irrigation programmes.

Sometimes we seem to think that
once water is made available auto-
matically preduction will go up. To
a certain extent it is true because it
immediately improves the conditions
of agriculture. But if you want to
get the maximum advantage out of
water you should also know how best
to use the water with reference to
the soil, with reference to the crop.
Therefore, soil-water-management
which is a new science now, which is
a new technique, is becoming more
and more important. Unfortunately,
we have not made sufficient advance
in this. Therefore, to take up these
irrigation programmes it is necessary
to take up an intensifled soil-water-
management programme on ihe basis
of soil survey, use of water, the vari-
ous crops and the various varieties of
fertiliser which can be used. When
we think of minor irrigation pro-
grammes we seem to think that they
can be taken up very easily without
any technique being available. In
addition, it has to be backed up by
technical survey of ground water
availability and surface water avail-
ability. That we are undertaking.

When we use fertiliser and wafer
it provides fertile conditions not only
for growth of plants but also various
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insects and spread of plant diseases.
“Therefore, plant protection pro-
gramme has got to be a competent
-of this production programme. That
nas to be taken up with reference to
production of chemicals, with regard
‘to the equipments which are required
to use those chemicals. That is also
being sorted out and I hope it will be
possible for us to sort it out in the
proper way, so that in the Fourth
Plan all these are available in suffi-
cient quantities and spread out every-
where go that it would be possible for
the farmers to use these things in an
-effective way.

In addition to this, to get the maxi-
mum effect of the use of al]l these
materials it is necessary to have the
proper seed; otherwise you would
find that even though you may do all
these things the results would only be
second-rate or third-rate results. That
is why an intensive seed programme
was accepted during the Third Plan
period and even during the Second
Plan period. I myse!f have participat-
ed in it, in establishing these seed
farms in the Madras State. But I am
not quite satisfled with regard to the
quality of seeds whicnh we are produc-
ing not only in the State farms but,
later on, in the registered growers,
farms also. Therefore, we should have
an intensifled seed production prog-
ramme. That is why I requested the
Minister of Parliamentary Affairs to
-give priority to the Seeds Bill which,
1 am glad, was mentioned in the prog-
ramme for the next week. I nope this
House will pass that Bill—it has
already been passed by Rajya Sabha
—on the basis of which we would be
able to ensure quality and standard of
'seeds which would be distributed.

But merely passing a law would not
produce the required quality or main-
tain the required standard. We have
to have proper organisations for this
purpose. That is why the Seeds Cor-
poration, which is already undertak-
Ing the development of hybrid maize
and alsp various vegetable seeds, has
been set up. We are trying to have
similer Seeds Corporations either
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region-wise or commodity-wise for
the purpose of developing all these
things. In addition to that, I invited
private firms also to participate in
seed production programme, I am
glad the response has been good and
many are coming forward for the
purpose of producing quality seeds
and distributing them. Therefore, it
should be possible for us to have a
wide programme, an extensive pro-
gramme to produce various seeds and
these seeds being available to the
farmers in time for the purpose of
being used on their flelds.
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These are the various things, the
material inputs, which have got to be
made available to the farmers for the
immediate increase in the various
programmes. Even with regard to
seed, as I mentioned when I was deal-
ing with the scientific research pro-
gramme, it is not merely a question
of the existing varieties. Even with
regard to the existing varieties we
have to produce quality seeds of
specific standards. But in addition to
that, science has given us the advan-
tage of evolving new varieties which
have got higher potential of produc-
tion. However much fertiliser, irriga-
tion and other facilities we may give,
the present varieties of wheat which
we are using, for example, would not
be able to give us more than 30, 40 or
at the most 50 maunds. But new varie-
ties are being evolved in our research
institutes which have a potential of
producing 70,80 or even 90 maunds.
These new varieties will have to be
evolved. Therefore, it is a question
of not merely producing the varieties
which already exist but producing
new varieties and producing those
seeds also. It is in these directions
that we have to enlarge the seed
industry, if I may say so, ar_ld seed
production’ programme, which will
take care of the main production pro-
gramme which we have and which
alone will give us increased produc-
tion in the near future and also in the
years to come.

But if our farmers have to under-
take all these, unfortunately, they do
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not have the economic gstrength. To-
day if you ask him to purchase ferti-
liser, if you ask him to take up the
plant protection programme, if you
ask him to have better sceds, he does
not have the necessary economic
strength. That is why credit becomes

another vital factor in tne develop-
ment of agriculture. We have bcen
developing agricultural credit

through co-operative societies. znd in
some of the States they have done
very good work. But 1 am afraid, in
many other States, except in three or
four States, while cooperatives have
come into existence they are not
functioning up to the standard, What
are we going to do? Are we going to
starve in the name of co-operation?
Shall we wait till co-operaticn deve-
lops so that credit will become avail-
able, then production will go up,
foodgrains will become available and
till then depend upon PL, 480? That
is why the question as to how the
credit needs of the farmers will have
to be met immediately is a matter
which is engaging the attention of the
Government. The Reserve Bank has
gone into this question. Various other
committees have also gone into this
guestion. We have to take a decision.
It is here where co-ordination bet-
ween the Ministry of Co-operation
and the Ministry of Agriculture has
to be brought about in a big way and
in an integrated way. Sometimes we
are carried away by slogans like
“Co-operatives ang nothing but co-
operatives”. All right, I am for co-
operatives. But if they do not func-
tion properly we should have an
alternative agency to take care of it.
Therefore, unless we take care of the
credit we may make all these imputs
available but even then the farmers
will not be able to purchase them,
utilise them and use them on the
fields and get the higher production
that we aim at. We cannot, there-
fore, afford to slip in this direction.
That is why we are thinking in terms
of an Agricultural Credit Bank to
function in areas where the co-
operative movement is weak. Also,
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recently, the Prime Minister was:
talking in terms of private commer-
cial banks coming into the picture for
the purpose of supplying credit to the
peasants. All these things will have
to be explored. Unless we do it
perhaps the credit needs of the far-
mers will not be squarely met, and if
we are not able to meet the credit
needs even if we produce and make-
available all the other things the pro-~
duction wiil not go up.

Shri Ranga (Chittoor): All these
things have been before the Ministers.
and all these years every year they
have been saying these things.

Shri C. Subramaniam: Every year
we have to say this and every year we
have to improve our performance. If
we do not do that, we need not have
this discussion at all. We can simply
say that we discussed this last year.
The hon, Member also says the same
thing. After all, what is important 1s
to remind ourselves every year that
these are the tasks before us, let us
do them in a better way and in a more
efficient way.

Shri Ranga: Sahasranam will not
help; we must have some results.

Shri C. Subramaniam: At least
Sahasranam will remind us what we
have to do. That is what we are
doing. 1 do realise that it is not
merely the realisation of various
actions which have got to take place.
That is way 1 am saying that we are
indentifying them and we are trying
to take action. Ultimately you should
judge us, as you are judging us now,
through the Fourth Plan as to how
far we have implemented our policies,
If no implementation takes place Y
will also join ranks with several Food
Ministers and walk away.

Shri Warior:
also.

That won't help us

Shri C. Subramaniam: I hope it may
not be necessary. It is for that pur-
pose that I have taken up this chal-
lenge and I hope to meet this chal-
lenge (Interruption).
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It is not merely the cereals alone
which woulq meet the food require-
ments of the country. A question
‘was put as to what will be the avail-
ability of cereals per head. Suppose
1 give 20 ounces per head, will it meet
the food requirements of the people?
No. The other subsidiary foods are
important. That is why we are
launching a big crash programme of
vegetable production particularly in
Delhi. I suppose some of the hon.
Members would have gone round and
seen the vegetable development that
has taken place round about Delhi
even during the last three or four
months. It has gone in a big way.
We are trying to take it up in all the
other urban areas round about. These
have been sanctioneq and action has
already been taken. I hope it will
make an impact next year.

In the same way, the development
of fisheries, the poultry and various
other things has also to be taken care
of. During the last three, four years,
poultry particularly has made a
tremendous progress. It may not be
sufficient when you take into account
the needs of the country. But we
have to carry it forwarg and we shall
<arre it forward.

Now, apart from these things, apart
from these production programmces,
distribution is also very important,
becanse we found that whenever
scarcity arose the distribution became
‘a problem ang critical situations arose
in many parts of the country, parti-
cularly during the last year. Some-
‘body spoke about the Kidwai formula.
It is easy enough to de-control when
the conditions are satisfactory and
there is a production boom. That was
what happened when Kidwai de-
controlled it. I was also a party to it
‘because 1 was Food Minister in Madras
at that time. I can also take credit
by saying that the suggestion of de-
rcontrol came from Madras.

Shri Sonavane (Pandharpur): Let
us not deprecate him. Me has done

good work.
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credit for it.

Shri Sham Lal S8araf (Jammu and
Kashmir): In the particular circums-
tances it was good.

Shri C, Subramaniam: What also
we have got to ensure is that when a
critical gituation arises we should not
be found lacking in any way at that
time. We have got to take sufficient
safeguards for that purpose. From
that aspect we lay down for ourselves
a long-term price policy and a dis-
tribution programme, which I have
already placed before this House. I
don’t think I should go into the details
of it, the essential features being the
assurance of economic minimhum
price for the producer and also seeing
that the consumer is not called upon
to pay an unduly high price,

Shri Shivaji Rao S. Deshmukh: That
is the contradiction; there is an ele-
ment of subsidy.

Shri C. Subramaniam: You cannot
subsidise the foodgrains in our coun-
try; that would mean we won’t have
any other developmental programme.
This is my view. After all it is only
a small portion of the urban popula-
tion who are called upon to pay higher
price and they have got the capacity
to pay; they should not grudge paying
a little more for the purpose of in-
creased production.

Shrl Ranga: Is not the urban popu-
lation being subsidised?

Shri C. Subramaniam: That is com-
pletely a different aspect altogether.
How are we to ensure these two
things? That is why the Food Cor-
poration has been brought into exis-
tence. Merely fixation of a maximum
price beyond which it should not go
and merely a law will not produce a
miracle. That is why it becomes
necessary to build up sufficient buffer
stock, about which also we have been
talking for a long time. Without
sufficient buffer stock it will not be
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possible for us to control the market.
That is why our immediate problem
and our immediate policy is the con-
tro] which we have enforced by way
of zonal restrictions. That ig mainly
for the purpose of seeing that we
ouild up sufficient buffer stock. Once
that is built up and I hope it will be
built up as quickly as possible, imme-
diately we can review this zonal
arrangement and we can remove it as
quickly as possible.

Even though no complaintg have
been made on the food front, still,
rightly, the Members from Xerala
raised a problem. It is only recent-
ly the Governor of Kerala was here
and I think today also he is here in
Delhi. 1 had a long discussion with
him with regard to the food situation
in Kerala. We already have rice
stocks to meet the demands for two
months and our intention is to build
it up so that we will have stock at
least to meet the needs for three
months. Then during the monsoon
the transport bottleneck, the transport
difficulties, will not stand in the way
of food. On the 18th May the Food
Advisory Committee in Kerala is
meeting and I have agreed to go there.
At that time I shall have the advant-
age of the suggestions which the hon.
Members may make in the meeting of
the Food Advisory Committee. After
that, I can assure this honourable
House that we will take every possi-
ble step to ensure that the supply will
be properly given to Kerala and the
needs of the Kerala people, which is
now the responsibility of this Parlia-
ment and the Union Government, will
be properly taken care of.

Shri Vasudevan Nair (Ambala-
puzha): Is it true that the ration is
cut down in some hotels?

Shri C. Subramaniam: Just now the
hon. Member has passed on a chit to
me, I don’t have information about
it. 1 don’t think that would have
happeed because there is no pro-
grammre to cut down the ration any-
where there. Probably in some hotels,
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where they are misusing it, it might
have been done. I shall certainly
look into it and find out what the facts
are. What I am emphasising is that
Kerala is our responsibility and we:
shall try to see that this responsibility
is properly discharged.

All these distribution problems
and all this scarcity has arisen
because of our difficulty on the pro-
duction front. That we have got to
take care of. I am quite confident
that it can be taken care of and it is
in that direction we are taking
various actions and it is in that
direction that the various suggestions
made by the hon. Members here and
the suggestions made by the Esti-
mates Committee will be examined.

In addition to this, various other
suggstions have been made with
regard to the arid zone, hill areas

and various other special programmes.
We have put forward all these pro-
grammes in the paper which we have
circulated and they have also been
mentioned in my speech which I
made before the Sub-Committee of
the National Development Council.
Therefore it is not as if we are not
aware of these things. I can only
give this assurance that to the best
of my ability I will see that these

will not remain merely as paper
plans and they will not be merely
speech-making programmes. It shall

be my endeavour to see that action
is taken on this basis so that the
challenge on the {food front is
squarely met as even now we are
trying to meet the challenge on other
fronts.

Shri Sonavane: I want to know
whether the Commission which was
set up to fix the foodgrain prices has
started functioning and if not, when
it is likely to start its work.

Shri C. Subramaniam: It has al-
ready started functioning from the
1st of January. A mention was
made with regard to the association
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of farmers in the tunctioning of this
Agricultural Prices Commission for
the purpose of fixing proper prices.
A decision has been taken that a
panel of progressive farmers from
various parts of the country would
be associated with this Commission
for working out proper economic
prices.

Dr. M. S. Aney: On account of the
carelessness of the staff dealing with
fertiliser, the consumers’ societies and
the farmers are suffering a loss of
thousands of rupees. I made a brief
reference to this in my speech and
wanted to know whether the losses
suffered by these people on account
of the carelessness of the distribution
staff would be compensated so that
confidence is created in the working
of the department.

Mr. Deputy-Speaker:
suggestion.

It is only a

Shri Kapur Singh (Ludhiana): So
many of us are wanting to put some
questions.

Mr. Deputy-Speaker: At 3.30 we
have to start the non-official business.

Shri Hari Vishnu Kamath (Hosh-
angabad): Last Friday also we started

it three minutes late. We won't
mind that.
Mr. Deputy Speaker: All right.

Shri Narendra Singh Mahida.

Shri Narendra Singh Mahida: The
hon. Minister informed us during
Question Hour that there is a crop
insurance scheme. In Anand in
Amul Dairy we have got an insurance
scheme for cattle. Will the Govern-
ment consider such a scheme for cat-
tle for the benefit of farmers?

8Shri C. Subramaniam: We can
consider that. 1 shall certainly look
into it.

Shri Warior: The hon. Minister
started by saying about the increase
in our production. The last sentence
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he said was that read difficulty was in
production and not in distribution,
Is it a slip or what?

Shri C. Subramaniam: The distri-
bution problem cannot be solved un-
less it is backed by production.

Shri D. S. Patil (Yeotmal): The
State Government has been authorised
to fix the producers’ price in con-
nection with coarse grain. In some
States they have fixed ceiling on
prices with the result that the far-
mers cannot sell their grain beyond
a particular price. I would like to
know what the Government proposes
to do in this regard.

Shri Muthiah (Tirunelveli): I want
to know whether the Government
has set up any special machinery to
study the actual cost of cultivation to
the farmers in order to advise Gov-
ernment about fixing support prices
for the farmer.

Shri Kapur Singh: I wish to add
just a word to the speech, on the:
whole a good speech which the hon.
Minister has made, that neither
loans, nor organisations, nor plans,
nor poultries nor fisheries, nor inputs
would help at all unless the hon.
Minister can convince his colleagues
that the peasants—his own flesh and
blood are human beings and not just
hewers of wood and drawers of
water. Does he propose to do so?

Shri C. Subramaniam: These are:

all suggestions.
Shri Kapur Singh: It is a question.

Shri C. Subramaniam: I do not
think the assumption of the hon.
Member is correct. I do not think
the farmers are considered as any-
thing but human beings.

Mr. Deputy-Speaker: Am I to put
any of the cut motions separately?

Shri Narendra Singh Mahida: I
want my cut motion. Nos. 6 to 9 to:
be put separately.
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Mr. Deputy-Speaker: I will put
those cut motions 6 to 9 to the vote

-of the House.

Cut Motion Nos. 6 to 9 were put
and negatived,

Shri Yashpal Singh: I want all my

~cut motions to be put separately.

Mr. Deputy-Speaker: All right.

1

“will now put cut motion Nos. 36 to
-45 to the vote of the House.

Cut Motion Nos. 36 to 45 were put

and negatived.

Shri Sarojoo Pandey (Rasara):

I

want my cut motion Nos. 63 to 94
to be put separately.

Cut Motion Nos. 63 to 94 were put

Mr. Deputy-Speaker: I  will put
cut motion Nos. 63 to 94 to the vote
of the House.

and negatived.

Shri Sivamurthi Swamy: I want
-cut -motion Nos. 96 and 97 to be put
: separately.

Mr. Deputy-Speaker: & will now
put cut motion Nos. 96 and 97 to
the vote of the House.

:Cut Motion Nos. 96 and 97 were put

and negatived,

Shri Rajaram  (Krishnagiri):

I

want that cut motion No. 113 to be
put separately.

Mr. Deputy-Speaker: I will now
put cut motion No. 113 to the vote
+of the House.

Cut Motion No. 113 was put
and negatived.

Mr. Deputy-Speaker: I will now
put all the other cut mbotions to the
‘sote of the House.

All the other Cut Motions were also

put and negatived.

Mr., Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending ‘he 3lst
day of March, 1966, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 42 to 47 and 128
to 130 relating to the Ministry of
Food anq Agriculture.”

The motion was adopted.

[The motions of Demands jor
Grants, which were adopted by the
Lok Sabha, are reproduced be-
low.—Ed.]

DemaND No. 42—MiINISTRY OF Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 80,38,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Food and
Agriculture’.”

DEmAND No. 43—AGRICULTURE

“That & sum not exceeding
Rs. 8,48,10,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Agricul-
ture’.”

DeEmMAND No. 44—AGRICULTURAL
RESEARCH

That a sum not exceeding
Rs. 5,43,33,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1986, in
respect of *‘ Agricultural Re-

search’.
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DeEmMAND No. 45—ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,07,44,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Animal Husbandry’.”

DEMAND No. 46—IOREST

“That a sum not exceeding
Rs. 1,21,74,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Forest’.”

Demanp No. 47—OTHER
EXPENDITURE OF THE MINISTRY OF
FoOop AND AGRICULTURE

“That a sum not exceeding
Rs. 29,37,12,000/- be granted to the
Prsident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Food and Agriculture’.”

DemaNDp No. 128—CAPITAL
ON FOREST

“That a sum not exceeding
Rs. 1,57,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay on
Forest'.”

DEMAND No. 129—PURCHASE OF
FoODGRAINS

“That a sum not exceeding
Rs, 3,33,13,75000/- be granted to
the President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1966, in:
respect of ‘Purchase of Food-
graing'.”
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Demanp No. 130—OTHER CAPITAL.
OuTLAY OF THE MINISTRY OF FooD
AND AGRICULTURE )

“That a sum not exceeding
Rs. 70,29,77,000/- be granted to the
President to complete the sum-
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Capital QOutlay
of the Ministry of Food and Agri-
culture’.”

15.33 hrs.

MOTION RE. SIXTY-FIFTH RE-
PORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS.

AND RESOLUTIONS

Mr. Deputy-Speaker: The House
will now take up non-official busi-
ness.

Shri Hem Raj (Kangra): I beg to
move the following:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 28th April, -
1965.”

Mr. Deputy-Speaker: The questiom
is:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members”
Bills and Resolutions presented
to the House on the 28th April,
1965.”

The motion was adopted.
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